CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABAILPUR

‘original Application No. 681 of 1998

Jabalpur, this the {)™ day of August, 2003.

Hon'ble Mr. J.K. Kaushik, Judicial Member
Hon'ble Mr. Anand Kumar Bhatt, Administrative Member

Pramit Kumar Bose

aged 59 years,

s/o Late S.NeBose,

Retire Divisional Engineer,

Telephones, Resident of 732,

Agrawal Colony, Jabalpur (M.p.) APPLICANT

IBy Advocate - shri p.K. Tiwari)
VERSUS

1. The Unlon of India,
through the secretary,

Ministry of Communication,
Deptt. of Telecommunications.
PAT, Section, New Delhi.

2. The Chief General Manager,
Bharat Ratnha Bhim Rao Ambedkar-
Institute of Telecom Training

Jabalpur (M.p.) RESP ONDENTS

(By Advocate - shri s.c. Sharma)

ORDER

By J.K. Kaushik, Judicial Member -

Shri rramit Kumar Hose has sought a direétion
to the resgpondents to step up his pay with efrect trom
14501990 to Rs.3125/= with the next date of increment trom
16010.1990raising pay to R8.3200/= at par with his next
junior Om rrakash, His pay in the next higher grade is
also sought to be revised accordingly, in adaition to the

revision or his pension and other retiral benetitsi

2, The brier tacts ot the case are that the applicant
was lnitially appointed as Engineering Supervisor in P&L
Department in 1963 , As per pre=1973 Scheme, he was granted
two advance increments on acquiring higher Engineering

SFqualification. Subsequently, trom 1.5,1990 a new scheme

e
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was introduced wherein two advance increments were granted
to Groupes or:ricers on acquaring higher Engineering
qQualifications and this created the pay anomalies in
certain cases wherein the Senior employees begin to draw
less pay than their Juniors, Further racts of the case of
the applicant are that the applicant was senior to
Shri Om rrakash. Shri Om rrakash got two advance increments
with efrect from 1,5.1990 and his pay was rixed at Rge3125/~
a8 On 145,1990,0n the other hand the applicant was getting
his pay of Rs43050,prior to the granting of said advance
increment gpri Om rrakash was drawing RS42975/~ as basic
pPay which was less than the applicant, A speciitic otrice
memorandum has been issueq in this matter and the pay

ahomaly was required to be removed vide OM dated 12,4,1994,

e A reply has been filed on behal £ of the respondents
and the tacts and grounds raised in the Original Application
have been génerally controverted, It has been submitted
that the pay anomaly in the present case is not due to
benefit of two advance increments but it is due to the
ofticiating of junior on the higher post and the same is
hot an anomaly in the strict Seénse ot terms, Thus, he
cannot get the stepping up of his pay at par with hig
Junior, Certain additional documents have also peen tileq

in this case,.

4, We have heard the learned counsel of the parties

and have carerully considered the records of this case,

S On the comparatiwve chart which has Leen produced
at Annexure=-aA=i, it is clear that up to 16541990 the

applicant was drawing more Pay than the said shri om Prakash
his next junior and the pay anomaly has Qnly arisen atter

Ofticiating of the saild junior on the higher post ig contrary
to the records of this Case, We are remined in the mateer
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that a similar controversy has already oeen resolvea oy

this sench of the Tribunal in UA Now793/1v98,Shri CeRe

ggéggéjani and others Vs.,union of India & others, vide

order dated 24,7,2003 where poth of us were party to

the judgment. A aetailed discussion have been held an tie
aforesaid judgment wherein reliance has been placed on an
earlier judgment of this Tribunal in KeK.Singh Vs.Union of
inaia and others, U.A«No,260/1v97 decided on 5.4.2v02,
There also the pay anomaly arises on 1.5.1¥90 due to grant
of two advance increments to the junior and the Tripunal
was pleased to airect stepping up of the pay of the
applicant therein, We have no reason to take a qiftérent
view in the matter, rather we unhesitatingly choose to
tollow the same.The aetailed discussion is not bekng
repcated here and the copy of the said judgment is placed

on the record of this zile, Therefore, this agpplication is
decided on the similar lines.

Ge In the result, the Original Application ié
alloweds The respondents are directed to step up the pay
of the applicant at Rs,3125/= withe ffect from 1,5.,1990
at par with his next junior Shri Om Prakash and he shall
be entitled to all consequential benefits including revision
of pensionary benefits, However, the consequential benefits
shall be on notional basis and the actual arrears shall be
payable from the date of one year prior to the filing of
the Original Application i.e, £rom 1,9,1997. This order
shall be complied with within a period of three months from

the date of communication of this order,.No costs,

w/ (%q(avuvﬂ/p

{(Anand Kumar Bhatt) (J.K.Kaushik)

~Administrative Member Judicial Member,





